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(vii) Allowing village communities 
to share in the usufruct of de-
graded forest lands that they 
agree to protect and develop. 

(viii) Providing financial assistance 
to Voluntary Agencies to un-
dertake afforestation and waste-
lands development activities on 
private and public lands. 

[T rt.NlSiation] 

Natioaal Wastelaod Development 
Board 

*562. SHRI ARJUN SINGH YA-
DAV: 

SHRI VISHWA..~ATH SHAR-
MA: 

Will the Minister of E~VIRON
MENT AND FORESTS be pleased to 
state: 

(a) whether the ~ational Waste-
land Development Board has failed 
in its programmes relating to planta-
tion. development of nurseries and 
people's participation in afforestation; 

(b) if so. the reasons therefor; and 

(c) the schemes proposed to be 
started for afforestation of wasteland 
and participation of public with a 
view to check the felling of trees and 
soil erosion? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON-
MENT AND FORESfS (SHRI KA-
MAL NA TH): {a) to (c) Statement I 
is laid on the Table of the House. 

STATEMENT 1 

(a) No, Sir. 

(b) Does not arise. 

(c) The National Wastelands Deve-
lopment Board was established in 1985 
with the mandate of undertaking waste-
lands development through a massive 
prosramme for aJforestation and t.--ee 

planting with people's participation. 
The Board is also the nodal agency 
at the Central level to coordinate aud 
monitor the progress of afforestation/ 
tree planting activities under point no. 
16 of the 20-Point Programme. 

During the Seventh Five Year Plan 
(1985-90), the total area coverage un-
der afforestation and tree pianttng ac-
tivities in the country was 8.8 mtltion 
hectares, against target of 8.6 million 
hectares. The yearwtse targets and 
achievements arc given in Statement 
II below. In all the earlier Plan periods 
from 1950 to 1985, the total coVt'rage 
was 8.2 million hectares. 

With a view to encourage public 
participation, the National Wastelands 
Development Board initiated the De-
centralised People's Nursenes Scheme 
during 1986-87. During the Seventh 
Five Year Plan, the nurseries pmdu~
ed 140 crore seedlings against a target 
of 106 crore seedlines. The Board a1s,1 
initiated the Grants-in-Aid Scheme in 
1985 to provide financial :lS~istance to 
Voluntary Agencies to take up affores-
tation and wastelands development 
activities. During the Seventh rive 
Year Pian, an amount of Rs. 16.30 
crores was released under the stheme 
to Voluntary Agencies for taking up 
336 projects in different parts of the 
country. 

The Wastelands Development Pro-
gramme is aimed at checking land de-
gradation. putting wastelands to sus-
tainable use, increasing biomass avail-
ability, specially fuelwood and iudder, 
and promoting people's participa!ion. 
Under the programme, the following 
schemes are being implemented by the 
National Wastelands Development 
Board:-

(1) Integrated Wastelands Develop-
ment Projects Scheme. 

(2) Fuelwood/Fodder Projects Sc· 
heme. 

(3) Decentralised People's Nurse-
ries Scheme. 
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( 4) Margin Money Assistance 
Scheme. 

(5) Raising of Minor Forest Pro-
duce including Medicinal Pla-
nts Scheme. 

(6) Seed Development Scheme. 

(7) Aerial Seeding Scheme. 

(8) Grants-in-Aid Scheme (for Vo-
luntary Agencies). 

STATEMENT U 

Year 1985-86 1986-87 1987-88 1988-89 1989-90 

Targets 1.45 1.71 1.79 2.00 1.68 
Performance 1. 51 1.76 1. 77 2.12 1.71 
Achievement 104.1% 102.9% 98.0% 106.0% 101.7% 

[English] 

SHRI BUOY KRISHi~A HANOI-
QUE: Sir, the essence of Integrated 
Development Projects on Wasteland as 
a. tec~nology mission is peop!e's parti-
Cipa!J?n· . As a. matter of fact, people's 
part1c1pat10n Js also one of the 6 
mini-missions organised by the Board 
for greening about 130 million hec-
tar~s. So. Sir. my queston is: In vio-
lation of the Forest Policy which al-
lows the continued practice u( er.gag-
ing neighbourhood people to plant 
fue~wood and fodder trees a part of 
wh1ch they could collect for their use 
and providing them employment on 
priority. why does Government at this 
sta~e want to shift the responsibility 
to the private sector, thus leaving the 
rural pop'.llation particula;ly th; tri-
bals. to the mercy of a new kind of 
privateers of industry? 

SHRI KAMAL NA TH: Sir. when 
l have answered this in my :;tatement. 
which has been laid on the Table of 
the House. I have talked about invol-
vement of the private sector in non-
for~t area. And in non-commu-
nity lands, there is 35 million hectares 
of oriv11te wasteland. This is where 
we would like the orivate sector to 
assist in its greening. 

STiRT BTJOY KRISHNA HANDY-
QUE: Sir, the bon. Minister told the 

Economic Times on July 22, 1991 that 
business houses or industries which 
will be engaged in greening of waste-
lands could use a part of the reforested 
land as their raw material and, con-
trary to the practice of planting spe-
cies exclusively useful from conse-rva-
tion point of view, they have been 
given the freedom to choose species 
suited to their specific requirem<:nts 
merely from profiteering point of view. 
So. Sir, my question is: Whereas ac-
cording to the Forest Policy natural 
forests serve as a gene pool resource 
and help to maintain ecological ba-
lance. and, as such, cannot be made 
available to industries for plantation-
cum-commerce oroiects. does not the 
Government realise that it would de-
feat the verv purpose of afforestation 
and tilt heavilv towards tho! rich a~a
inst the rural poor and all for the effi-
ciency myth of privatisation? 

SHRI KAMAL NATH: Sir, the 
news item. which the hon. Member 
has quoted, is incorrect. This was not 
what I had stated. But. I am com-
pletely in agreement with the Mem-
ber's view that we shall be very selec-
tive where it involves the privat~ sec-
tor. The Question of private sector on 
forest land. anything to do on forest 
land. does not arise. 

MR. SPEAKER: Shri Arjun Sinpb 
Yadav-not present 
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Shri Vishwanath Sharma-not pre-
sent 

Shri Digvijaya Singh. 

SHRI DIGVIJAYA SINGH: Sir, 
the forest based industries in the coun-
txy have been exploiting the forest re-
serves for a very long time and in 
lieu of that they have hardly contri-
buted in afforestation programme. 
Would the hon. Minister make it obli-
gatory on all forest based industries 
for making a compensatory p:antation 
on forest lands. which are close to 
these industries? 

Sir, the bon. Minister has just said 
that he would not allow any private 
sector to take up plantation ~n forest 
lands. This is looking at the view 
with a closed mind. f would request 
the hon. Minister to review this be-
cause there are lakhs of :1cres of de-
nuded forest land. where there is not 
a sing~e tree on the forest land. and 
they can be allowed for compensatory 
afforestation by the private sector. 
Would the bon. Minister reconsider his 
decision? 

SHRI KAMAL NATil: The first 
part of this ouestion relates to indus-
try. Uptill 1988. when the Forest Po-
licy was defind. industry was using 
its requirements from the ;orests. Nnw. 
industry is getting its requirements 
from imports and on the basis of its 
old plantations. Now. he raised the 
question of private se-:tor's involvement 
in forest area. The total :orest-de~ra
ded land is 35.9 million hect3res. But 
at the same time. there is 93.69 mil-
lion hectares of non-forest-degraded 
area. I would like the private sector 
to focus on the non-forest degraded 
land first. rather than think in terms 
of forest-degraded land. 

SHRI DIGVIJA YA STNGH: J am 
speaking about government afforesta-
tion programme ... 

MR. SPEAKER.: This is too big a 
policy matter to be replied in Oues· 
tion Hour. It relates to Ceiling Acts 
and an other thinp. P1eue do not 
draa it 

SHRI DIGVIJA YA SINGH: Sir, it 
does not relate to Ceiling Act. My 
concern is that they should not have 
a closed mind ... 

MR. SPEAKER: It involves own-
ership. possession and so many other 
things. Please sit down. 

[Tranrlaticm] 

SHRI ATAL BIHARI VAJPA-
YEE: Mr. Speaker, Sir, I would like 
to have a clarification regarding proce-
dure. You have clubbed Q. No. 562 
with this. 

MR. SPEAKER: I ca1Jed his name 
but he was not present. 

SHRT ATAL BIHARl VAJPA-
YEE: Then who raised this question? 

[English] 

MR. SPEAKER: These two are cl-
ubbed. It is suggested that both the 
questions should be taken together. 

r Translation 1 

SHRT ATAL BIHARI VAJPA-
YEE: In such cases, the Member 
writes to you. 

[Englishl 

!vfR SPEAKER: That is why the 
office has suggested that they be club-
bed together. 

!Translation 1 
SHRT ATAL BIHARI VAJPA-

YEE: But is the Member present or 
not? 

fEnglish] 

MR. SPEAKER: I do not know! 
After getting it done. he might have 
absented himself. It is written in my 
papers here that both the questions 
should be taken up together. 

SHRT JASW ANT STNOH: Mr. Sp-
eaker Sir, in reply to 552, the hon. 
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~i~ister has listed about 8 policy pro-
VISions, wher~ the Government sug-
gests that actwn has been i:litiated. I 
would like to seek clarification on three 
of those points _where, according to 
Government, actwn has been initiate1. 
First, with regard to setting up of tree 
growers' and farm forestry coopera-
tives. I would like to know lwm the 
no~. Minister how many ::uch coope-
ratives have been established in Rajas-
than. I ask this because it is part of 
the reply given by the Government. 
Secondly, Government asserts that it 
has set up a National Fund for Affo-
restation, contributions to which at-
tract tax relief. How much contribu-
tion has been made to this National 
Fund for Afforestation since it v.as set 
up and what is the capital it has iust 
now? ... Need I repeat the question? 

SHRI KAMAL NATH: No, I un-
derstand it. 

With regard to tree cooperatives in 
Rajasthan. I do not have tie srecific 
figure of Rajasthan. It is a State sub-
ject. .. 

SHRI JASWANT SINGH: It is not 
a State subiect. It is a j"X}Iicy provi-
sion of the Union Government. where-
by they are setting up tree growers' 
and farm forestry cooperatives in 
States. 

MR. SPEAKER: These are coope-
ratives. 

SHRT JASWANT SINGH: Yes. 
these are co-ooeratives. I merely 
want to know how many such co-
operatives have been set uo in Rajas-
than. If the Government sets up a 
policy. surely there is a monitoring 
mechanism to see whether that policy 
is being implemented or not. 

The Minister has now received a 
slio from the officials. I h.,pe he wo-
uld be in a better positon to reply. 

SHRT KAMAL NATH: Let me cor· 
rect the bon. member. Tbs is !l policy 
provision whereby we advise the State 
3-23 LSS(ND/91 

Governments that this is one of the 
poEcie:s to promote tree growers co-
operatives to create an access bet-
ween the community and the industry. 

With re~ard to the State of Rajas-
than, spec1fic figures are not available. 
It is not a question of retting any 
slip. ' 

SHRI JASWANT SINGH: Has 
even one cooperative been set up? 

SHRI KAMAL NATH: Yes, It has 
been set up. 

SHRI JASWANT SINGH: So, you 
know that there is one. 

SHRI KAMAL NATH: I know 
the States in which the tree crowers' 
coop~ratives scheme is operational. 

The State Governments have inform-
ed us. Now, how many mch coope-
ratives are there. I do not have infor-
mation. But I will inform the bon. 
Member, if he so desires. 

SHRI JASWANT SINGH: I v:ant 
to know what is the quantum of capi-
tal collected in the National Affores-
tation Fund uptil now? 

SHRI KAMAL NATH: Sir, it was 
a tax free fund to invite donations 
from anybody and everybody which 
could be directed towads the affores-
tation. I am not aware of the funds 
received so far. I am 110t aware of 
the specific figures. But. I am aware 
that it was not very substantial. 

SHRI JASWANT SINGH: This is 
an aspect of the Union Government's 
functioning. The National Affo-
restation Forestry Fund is set up tax 
free by the Union Government which 
is included in the written reply given 
to the House and the hon. Minister 
says that be is not aware how much 
fund bas been collected into Affores-
tation Fund. 
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SHRI KAMAL NA TH: As I said, 
it was very nominal, something like 
Rs. ten lakhs. Now, it might be 11, 10 
or 9.8 lakhs, I do not know. 

SHRI JASWANT SINGH: The 
Minister c?.nnot get away by saying 
something like nominal. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (Shri 
Arjun Singh): I would s~ggest that 
the bon. Member should make a hand-
some contribution to this fund. 

SHRI NIRMAL KANTI CHAT-
TERJEE: And that way to evade or 
avoid taxes. 

SHRIMA TI BASA VA RAJES-
WARI: Sir, may I know from the 
hon. Minister about the total number 
of wastelands di!velopment proiects 
which have been sanctioned for Kar-
nataka from the Development Board? 
If so. what are the projects sanctioned 
and the total amount from the Cen-
tral Government? 

MR. SPEAKER: This kind of ques-
tion can hi! replied in writing. 

SHRI KAMAL NATH: Sir, it is a 
very detailed statement. I will submit 
it to the bon. Member. 

SHRI MUKUL BALKRISHNA 
WASNIK: Sir, may I know from the 
bon. Minister whether the Govern-
ment is seeking any financial assis-
tance from the World Bank and other 
financial institutions for implementing 
the programme of the Wastelands 
Development Boards. Secondly, may 
I know from the bon. Minister whe-
ther all the States have taken up the 
programmes under the Wastelands 
Development Board? Have they set 
up the Committees for doing so and 
which are tl,e States which hnve not 
set up the Wastelands Development 
Boards? 

SHR.I KAMAL NATH: Sir. in 1985. 
the Government bad established this 
Board and a Council under the Chair-
manship of the hon. Prime Minister 

and the Stale Chief Ministers and the 
Union Ministers as its Members. Was-
telands Development Board is the no-
dal agency. As such, there is not a 
question of setting up of Boards in 
the State. Every State Govern:n~nt is 
free to set up its own Board and tne 
World Bank is assisting the States. 
Nine States World Bank credit pro-
jects for afforestation have already 
taken up. 

SHRJ M. R. KADAMBUR JAN-
ARTHANAN: Sir, my question is 
whether the private sector will be al-
lowed to involve in the greening of 
wastelands. If any private sector is 
involved in this process of greening 
the wastelands wiJJ it be allowed to 
use its unaccounted money for the de-
velopment of wastelands and the mo-
ney used will be taken as accounted. 

SHRI KAMAL NATH: Sir. 1he oues-
ton he must direct to the Finance Mi-
nister. But. as far ac; greening is con-
cerned, any money will do. 

SHRT ANNA JOSHI: ~ir. I have 
seen growth of Besarmi and Gnar-
~hass in wasteland and the growth of 
Jalkhumbi on the water beds of the 
river. That is the ereat ha7tmi for the 
olantation of greening of the waste-
land. So. has the Government anv 
scheme for storming the wild growth 
..... . flnterru.ntions) 

MR. SPEAKER : This question 
is about greening of the wasteland it 
is not about eradication of ..... . 

(Interruptions) 

SHRI ANNA JOSID: These are 
the hazards. Sir. 

MR. SPEAKFR: No. no. this is 
about the ~reening of the wasteland. 
Yes. Shri Chandra Jeet Yadav. 

SHRICHANDRAJEETYADAV: 
Sir, in view of the fact that against 
thirty-three per cent of the total area. 
we have only thirteen per cent forests 
in our country ....... (lnterruptlons) 
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SHRI JASW ANT SINGH: It is 
only 11.6 per cent. 

SHRI CHANDRA JEET Y ADA V: 
Anyhow, even thirteen per cent is not 
very high. So, Sir, that is causing a 
lot of hazards like drought, shortage 
of rainfall, expansion of desert and 
everything. According to my infor-
mation, after having spent Rs. ten 
thousand crores, we have miserablv 
failed in forest plantation and tree 
plantation. Will the Minister tell this 
House that according to the new 
national policy of 1988, what are the 
concrete steps being taken so that the 
real plantation takes place and the 
money does not go waste? 

MR. SPEAKER : That is men-
tioned in the policy itself. 

SHRI CHANDRA JEET Y ADA V: 
No, Sir, it is not mentioned there at 
all. 

MR. SPEAKER: O.K., only salient 
features you can mention, Mr. Minis· 
ter. not all because the policy is a 
very iong policy. 

SHRI KAMAL NA TH: Sir. it is 
true that it is a mattt:r of great con-
cern that really the area covered under 
forests is 11.6 p.!r cent. This year 
there is the highest target which is 
being set. which is eighteen lakh bee-
tares of plantation. As soon as the 
season ends. I will be able to tell 
the House how far we have succeeded. 
What is implied in what the bon. 
Member has said is that these figures 
are not really there and the planta-
tion really does not take place. I am 
taking steps to do the test checks to 
see that where plantation is supposed 
to take place has to taken place. But 
that can happen only after the season 
ends. 

[Translation] 

SHRI RAM NAGINA MISHRA: 
Mr. Speaker, Sir, 1 have some per-

sonal experience of barren and ~aste
Iand as I am myself a farmer. If the 
field ridges are raised, water accumu-
lates there and as a result thereof, the 
land becomes fertile. Plants and 
vegetation grows there and land be-
comes cultivable. As such I would 
like to know from the hon. Minister 
as to whether he would allot barren 
and waste land to landless people anrl 
would also make arrangements to CJt· 
tend financial assistance to them F-O 
that land could become fertile, forests 
could be grown there and land so 
reclaimed could also be utilized to 
grow cereals. 

fEnglishl 

SHRI KAMAL NA TH: Sir, no 
forest land can be allotted to any· 
body. However, the State Govem-
ments are free to allot revenue land 
to anybody and to any category they 
so desire. 

SHRI P. M. SA YEED: Sir, I want 
to know from the hon. Minister whe-
ther the Central Government has re-
ceived any proposal from the State 
Government to start forest-based in-
dustries on the private wasteland. I 
understand that th-:rc was some pro· 
posal from the Madhya Pradesh Gov-
ernment which the Central Govern-
ment rejected. I do not know whether 
it is true or not. What is the reaction 
of the Central Government if such 
proposals come? 

SHRI KAMAL NA TH: Sir, we 
are not concerned with industry on 
private land. Anybody is free to set 
up any industry as per the provisions 
of laws and other rules on any land 
which he so desires under the Forest 
Act. But there are other implications 
in the environment and pollution laws. 

SHRI ARJUN SINGH: Sir, the 
bon. Minister needs to be congratulat-
ed for his performance. 

MR. SPEAKER: Yes. it was all 
pervading and aood allS\Vers. 




